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PREAN ¥ O 9 91 b IQR-IT S FHIT AR $F F HH U g wudl JAMT o 9 g S0
qH derT S |abir, | 1 S g |

(xviii) fdgrR ik ST fafrd II 1915 @1 aRI—63 & URRMUA-Saq A= @ gR1—63
frfeiaa g1 gfoRenfua fdbar g, em—

“63— IIURTH B B fory URERT afe &1 STINT A a1 @1 agafa a4 g wRa— ST @15 39
AT & 31 AR B & fH Fb, BRI, BT, S8, SR AT arg- WR RIF07 I@dr
2 AT IHBI ISTINT HAT &, STAIdR (el 3T AfdT B VA IR B & oy §H/D TANT Bl
AT T ST 39 ffem & RN Sudy @ orflW < g a1 98 I« Afg @ e g W e
I W WY fbar o7 |

(xix) fIER &R ST AfAfFEm II 1915 & gRI—64 & IRRAUA— Sad ARTH B gRI—64
frfaRaa grT ufoRenfua fdar Sigem, gem—

64— DIy AURTH P & YA v UNA— Sl BIE 39 AT & 0T TSI AWRE A BT
T BN 98 39 AMRIIH & e TR & oy SUEfd «if¥ian S & SR T Wil BN |

(xx) fIER 3R IS A 11 1915 & aRI—64 & UTAN U A3 ORI P ATRAIA— Idd
AT B IRI—64 & YTATq fferRad sidwenfua fdar Sgem, Jem—

“64H— RTATAA B JHATAT =q IMRA —

FAGR T I IWNBR B ARG gRT fAfzd & ug & Al uifer), S dedex o il &
TINT $R W@ B, © 99 39 SMRAfm & 1 Udd SRR B ARG <8 AT (1860 HT 45) @t
gRT—228 & fATId =TRIdh BRI FH g |

(xxi) feer ok S afafmw I 1915 @1 aRI—65 &1 URRTUA —Sad AfAfFad & gRI—65
fereforRad g ufcrenfua fdar g, g —
“65— I HeAdrel adrefl, AfrEvr, A wEar A1 AR @ fov SAe ueier
R —
Py IUE URIEGRI I 3 URMIGRI, S O A B 90 4§ AR Th—gaeT & Jiakagad
MR & = —
(@) 39 Iffrm grT ued fhelt wifad &1 vt o-e @ rafd foefl 99 R # gdwr dRar ® A
TeTell oIaT & AT WA HRaAT & AT Tl HRardl §;
@) =9 IRfEm & EiH AfERT & IR fhdl awg & AfwEer a1 aoml & 98§ e afdq
@ Tol FHRT BT AT FRaT 2
@) ot afdd & Tl o B, 99 e @l &, fRwaR &xar
(=) 39 A @ il ey R 9 e faftrywa wifeddll & ggq R A9 wEN @
PRGN ¥, I TF §9IR ®UJ ddb & AT, AT S 9 S 8 |7

(xxii) faER ok S~ mffm 11, 1915 & aRT—66 BT YR —Iad MR &1 aRI—66 frferRaa
g1 ufeRenfua faear e, @I —

“66— Pdcd BT A FTHR P UR SUIE USISrdRN R IMRa—
PIs IR YIEHRI, S a1 fAfta=1a ufieg ®, WReN dae Fde ¥ 7R PR odl & I 6
TR BT AT PR oIl &, 94 T (b IcUG IMYHR g1 faalRad § VA1 &_ & oy e & A gAd 7
8, AT O AP o SHH TAT BT B 37U MY BT 19 30 HHATAT b dRT USSR b forRaa #
Tl HEM BT AIfed 9 < AT 89, AT ST BRIRAT &1 N 8N, BRIAN 9 59 98] O 7 fdhan
ST FHIT AT S B9R B9 T & AT, T S A S+ 81T [

(xxiii)fEr iR S~ arfdfem 10, 1915 &) aRI—67 &1 UfeRemu= —
I STRAFRH B aRI—67 F=feiRad g1 gferenfua fdar s, gem—
67— AT SUSF & A sruxTgy 3q wWRA —
S B 1 39 S A1 g9 efF 99y MY Rl e a1 ey & fl Suddl & Sooted H BrS
T PRAT & IR U Ieadd @ oY PIs TS FIAT SUGRIT 81 §AT &, Al 98 HH—I—PH U8 q18 &
PRI T 9erh: |1d 981 dF a1 S FHI AT FH—H—BH TP R w0 BT AT 79 9gIav
T g w0 TP [HAT ST FHT, AT QAT A SSI B |”

(xxiv)fRER 3R S aftfoem 11, 1915 B aR1—67 & 91 Th A8 URI—67d BT IARATAT —
I SAFTIA B aRI—67 & a8 FIfeRaa fa-werfud fdHar Sirgem, e —
“67%— Ud <ivfifg & dre aftfa Js —
afe Pz A, 39 AR & 3elF T fdl TRE by I &1 gd 7 9fig Uiy S & a1g 1
T: JTRTET Rl B 3R 39 AT & 31l 39 TR 9 RIgRy Sevmm M &, W awiifg & fog
SUERIT g€ @ Al Aol ¥ IS BT |
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(xxv)  fIER &R S iR aw 11, 1915 &1 gR1—67 & & 915 U I8 TRI—67% BT SqIATIT —
Iad AAFRM H gRI—67 & & 91 frfeRad sid=enfuq far Srgem, gem —
“e7@— faffmfamen, anfe @ vgeR M IFETT $39) &) <marea o afdd —
STET 39 e & SfEfF Ry & fJaRer & = B 99y, B aafad, o fasft d9ed g &1
faftar, ke a1 SRR 9 &, §RT IRE &y I &1 MGG 89 WR; I aTerd &7 31U qHeT U
[TeT W AT B ST & b v fafmiar faoRe srerar @i S Ry & fifad ® ar =marery €
ufehar wfedr, 1973 (1974 &1 2) & gR—319 HI U gRT (3) # y<fde fHAl 910 & BT gL W1 IFD
foog =0 I & 5 a1 & 319 BRIaE! R BT |
(xxvi) fIEgR ik IS AR 11, 1915 @) URI—67% & UTAN Udb A8 ORI— 677 &I I<I:RATIT—
I AIH BT IRI—67T B YA ITeTRad AU fhar S, aem—
“679T— aftfa nRaat ARG o @) afRge @) wfda — < uftvar dfear, 1973 (1974 &1 2)
P gRI—29 H e fHA 9 & B g A B w3 ey & fou 59 it gRr uifted
fol TR BT ST TR BT AT g |
(xxvii) fagR &k S ffrad I, 1915 @ aRT—68 &1 UfRATUF—Sad IfAfTaH & RT—68
frfaRaa g uforentua fear o, a2 —
68— IAURTEl BT AHAT BT — 39 AW & Sueell & Sooraw # fHar T HI IR s
rfafrm & @1 e g |
(xxviii) fgr ik ST srfarfrem II, 1915 P GRI—68 S UTAN U s HRI—68F BT F<TRAUT —
Iad IAFTIA B aRT—68 & TAN AferRad fa-wenfua fuar Sgm, gem—
68$—3n‘€|3@1$ﬂ11ﬁ$8%ﬁﬁ S HH DI R fHar I B S 39 Sfafm @ erfl=
Fei § d1 FrfRad Aol AfeRer @ wrl g, der—
@) Bz AGd T, 9, Red, 94, AR, ITGIVT T 19 ferar fords gRT VAT iu_Te
T B |
@)  E (@) & 3w AR & il 5 "ed g & A QAT s9a SfaRed dis Hiedh wed
R rdy wu & M fhar 3T B, 98w far w7, fafewior fsar war &, = A @ srerar wNer
TT?JTgT;
) BIs UTH, Yol 1@ MaRd STHH TS (F) AAaT T (@) & 04 (eexer & 9l B Aol
(=) BIS SR, dTE, g9 AT I FaNI 5 e & oy wgad fpan e &,
) PIg IRIR AT IAGT 2T O 59 ff e & 19 BIS MRy &1 & forv Suanr #
AT ST AhT 8 |
(xxix) f3er Sk S sy 10, 1915 @) URI—68% & UTeN Ueb g ERI—68 W B IHCIIATGT —
Iad IRAFTIA B aRT—68F & TLATq [feIRad 3fd-wenfid far Sy, gem—

“g8@— “afRrERTT B WHM agat P M) AT IR T PR BT AR N B Beraex
D1 wfdd— AT TG I g iR Urdiad & BT 4R 81 1l Afe ITe AR, Herdes, ATITed
T 59 AT IS0 ARBR R W URTEdR! &1 I8 - 8 b Qs dl faq § &1 Srgd srerar
faar T @ fRa # Bl @ ITe JMYdd, dolder, <IRTSd 3fUdT YeIIaT fel ff wwa U awgait
B I MR S BN ARBR DI STHT B BT A < FHT -

R SRl BIg %] g AR UIRfdd &7 BT 9R BT SR T e BT Bl Al AT

JFTAT g YRIEBRI U TRl Bl T B BT A T A, Al IHDI IR H VAT ATQY ATl B
gRfRerfer # = & 1
(xxx) fIER sk S afRfEm 111915 @ URI—68W & U Y =S URI—687 B IHIRATT— Sl
YA BT IRT—68W & YA TIRad AT T SITQem, Jom—
68— {B ANl d RIel Helaex gIRT AfrIoT—
(1) 9 e terar qoaHg uga el o fafy # orafde fft a1d & ' gy ot oiEt 3@
ARAEE & e AfereRer & ARM BN =Sl @ 59 STRH & Suddl & | e s Fog
fpar S a1 U Uy BT SIS 1T eg dReaTen UG RI A BN gfygad fdera & Sa
HufT BT I9 T derder & FHe TR BT TAD! ISR # S & 377 81 |
@) STIRT (1) & 3N Iad SMENEd 9%] 1al ARl & Udd &) W If Rl Fefaex &
THERIT & O fh 39 aRT & Q1N SrRET oy 17 &, O 91 9 IR & fory ifioe dRerd ax
e T & <rerar w1, ag VAt HuRT & QIfSrERer &7 QMY § W | Ul I8 IMAGRAN W@r B A

AIe™ BT MY & FD |
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3) SUIRT (2) & e IATEROT BT MR <d I Tl Peldex T Al MY B Ao T b U=l
HaRT O SAfUERer &1 ae et 2 3R SHa) IR H uRRIEM 8 @1 S Gdhdl © el A9 &
ST 2g SUgF 8l 8, Bl I PR QA1 S| 59 B Pig Sfegd 9] 9 SUGHl & AT T
frar S A1 U geRefd SIfSERTT 1T AHUBRYT BT 3MSY HREdIdl ANRe S 3Rfdl UGN &l
SuReIfy # e1edr ST YSIRIGRT ST FRieTd @7 ufad & < &1 7 81, 31 SuRfa § e farar S |
(4) STEl SUERT (2) & SFEfF SERVT < UIRT B P qI8 [Tl berdex @l I8 Y 8l b Al
fed % V1 Fx WA € A1 98 Sifdgd WUl sirar SHe fhdl 9N @I Arduiie el gRT a9
@1 fPIT & ArRgH | USH &7 SMee < T T |

(5) T Feraex U STRIERYT & Yo A8 & 3Fax IdIe Agad dI I7ferexer ol |1 fafdifeeai &1
ol gferded URgd BN |

(xxxi) fIER ok S afRrfrgm I 1915 BT €RI-687 & UTal U 5 ©RT Bl IF<RATA — Ik
AT B IRI—687 & UaTq fAferRad sfa:zenfua farar o, Tem—

"68€— SIfIEIVT X T B @ IATQY BT AT TS D A1 TEAY &I BT —

gRI—68 T & 1N MRV BT IS QY fHAl 3T VW S8 &l ARRINVT A & 71 A
Ry o aafed g9 M & e g vrfY 2|
(xxxii) f9ER iR IS A 10, 1915 @1 IRT—689 & UIAI U A3 &RI— 68T BT A=A —
Iad IIAFTTA B aRT—68° & T [feIRad id-wnfid far Sy, gem—

68— JATABRVT H AfTBIRAT BT a5t — 519 N ®IE Fe, A1, Red, g0+, NN 3fRrar SUHRIT
JfordT Bl U, TS, Plg UY IS, Iai 3@l fHAT TR I A H WJad 3= e 59 JH &
T RIS sreraT g fdar ST & df doadd uga [l o fafr 9 arafdee fslt ufiradt o &
BT gU Y foft =amarera by Ol Rl & ey H H1E omer < @ orfyaiRar g gnf |

(xxxiii) fER 3R IS S 11, 1915 & URT-68T H Udh 3 OIR-68T &I AWMU — I
AT B IRI—-68€ & U fAfoIRad sid-wenfua faar Sy, gem—

“68d— JIfgd I& P! Helde} b galel HAT —

(1) 9 AT & Suedl & emed 99 S %], SR AT A AT A AT S e 4§ AT
AT, TRIH, U W AT fHar Srar € A1 U 9%, AR 31T Al Bl fueH & foly deldex &
gaTel AR A SIQe srerar wenfafed Of & SwaT fued o= & S |

) 19 aRI—687 & el fhell |ufkl & <ifdERor & forg smeer wika fhar Smar & 3fR g ermewr
39 AUl & gl a1 AR R @) ar9d <ifom grar & dr genRerfa O Hufky srerar W R faer
Y faeeliT (WR) & o IR § Ak 2rf |-

(xxxiv) fdeR 3R IS AR 10, 1915 B gRI—689 & ULAR] U s ORI 68T BT LAY —
Iad IIAFTIA B aRT—68T & T [TfeIRad 3id-wnfid far S, gem—

“688— URWRI &1 Hads fey o1 & 3refia gar —

e fhdl SuTe URIier sierar SU FRlets | =g Bl gfer Uit & Afed d I8 ard
3mu 5 o g & sefi= foddr fafdre oRwR srear Sua & X &1 ST BIs TR &R &
forQ faam ST 2 sferar fam ST R8T € A7 98 gRa URERI Bl Aldds B D 3R IHD AR =g
HeAFeR DI UG Wol AT

R I I URER SRR FRA B O wrdl @ 9 Aiqrde 8l a1 i whar B
AT IS YRIRBRI Ferar ferd TP deides & JMasl | 39 el el & iR  dam |-
(xxxv) fIER iR IS A=A 11, 1915 @) URT—688 & YA Udh -5 ORI— 68T Pl AT —
Iad AFTTA B aRI—68T & Ul FfaRad Aazenfua far S|
“689— B ANl A Wl HIGDH « AT AT /TSl 99 Al 8 I=° 7 B B Heldex
@Y ufed —
(1) IS FHeldex B I I B fF ASd g 99 O drel fhfl e @ 98 FRAr e wnfa @ f{a
# 2 dl doager & forv a7 fafr 9awq g 5 a8 forRad emeer & 0 wisd g & 999 & forg
SIS YT fad B U UM BT U GHT 3fAT U1 Ay d% 98 B & oI HRT T 39
ey # fafafde &1
@) afe T AT Y SHIGST Afdhe B 1T BT 8 @ fhd Friutes dfiege it SuRerd &
% forg ug faffR=1q 8Fn % 98 U9 I &1 §98 $-e aur Ul orafd 9@ S § e & e <
S 98 SfUd 9991 &R el sriures AfvRge @1 srguRefa # Su g (1) ¥ ffds afed w@d s«
R BT 98 BT
3) 39 ORI & SN e I #1g emew If} fll o=y wrfuteale ARREE gRT fdar R g ar
PeAde B FHET AR AT Hergex gRT AT AT &1 AT T Mga & et rdier=ig s |




10 fagR o1 (sraTyRer), 31 #|T= 2016

(xxxvi) f9ER ik ST e 11, 1915 & URI—68ST & UTAT UHh A9 &IRT 683 SHADBI ARATIT —
Iad IAFTIA B aRI—68 & TLATq feIRad 3id-wenfid far Sy, gem—

“68S—AMfad SHIAT — AR FoAdex B Ig W B & B R g far e ser@r fHAT Tifa
AT R B I} Dlg &F AT I TG AT AR H Earell big [y g/ Fa 9 AfAFRM
P Pl SUSY BT IRIR SooioF HR BT 8 AT 9 AT & 31T IR B & v apamaa:
UUId § 1Al 39 A & URET Bl 91T Ugel W8T § ol dolde] WsN JMET Wi & YW &aF H
IETaTel @l & U 9 W) IR AMfed AT SIRRING &R Fa &R U ST & agel B
HH A4 {6 9 [I8R vd IS Al AN a_gell iferaH, 1914 (8RR vd I<mm afafem 1V, 1914) &
A A AT oAt |

[ER—TSIUT & 3T 9,
NERIERIES
AR & Afd |
31 HE 2016
To TeA0ST0—01—06 /2016 /51 oIol—IaeR faud Hedl gRT JuiRd iR #emMfew reuared
gRT1 i 31 A/ 2016 BT I7gAd fJ8R SUTQ (WeieH) Sifefam, 2016 &1 frferRad &l argara
[ER—TUTE & WG R ¥ 39 gRT USTRIG fhar Sir &, o RA Gfied @ orfeus—348 & WS
(3) & 3refieT Sad SreATRT BT IS AT H UM UTS WA SR |
[ER—TSIUTT & 3T 9,

NERIERIES
WEHR & A |

[Bihar act 3, 2016]
Bihar Excise (Amendment) Act, 2016

AN
ACT

TO AMEND THE BIHAR EXCISE ACT, 1915

Be it enacted by the Legislature of the State of Bihar in the Sixty-

Seventh year of the Republic of India as follows:-

1. Short title and commencement. - (1) This Act may be called the
Bihar Excise (Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment of section-1 of Bihar and Orissa Act II of 1915. — (1)
For sub-section (2) of section-1 of the Bihar Excise Act, 1915 (Bihar
and Orissa Act II of 1915) (hereinafter referred to as the said Act),
the following shall be substituted, namely:-

(2) It shall extend to the whole of the State of Bihar.

3. Insertion of a new sub-section(17A) after sub-section(17) of
Section-2 of the Bihar and Orissa Act II of 1915.- After the sub-
section(17) of Section-2 , the following new sub-section (17A) shall
be inserted, namely:

“(17A) — Public Place means any place to which public have access,

whether as a matter of right or not and includes all places visited by

general public and also includes any open space.”

4. Insertion of a new sub-section (22) after sub-section (21) of
Section-2 of the Bihar and Orissa Act II of 1915.- (i) After the
sub-section (21) of Section-2 , the following new sub-section (22)
shall be inserted, namely:

“(22) - Unauthorized Places means those places which are public
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places and where consumption of liquor is not allowed except under a
valid license or permit.”
5. Insertion of a new section-4A after section-4 of the Bihar and
Orissa Act II of 1915.-
(i) After section-4 the following new section-4A shall be inserted,
namely:-
“4A. Power to declare intoxicant. -Notwithstanding anything
mentioned under section-2, the State Government may, by notification,
declare for the purposes of this Act or any portion thereof such items
or commodities which can be used as a substitute for alcohol, to be
intoxicants.”
6. Amendment of Section-19 of Bihar and Orissa Act.II of 1915 (i)
Deletion of Clause 2(b) - Clause (b) of sub-section (2) of Section-19 of
the Bihar Excise Act, 1915 (Bihar and Orissa Act II of 1915), shall be
deleted.
(i) Amendment of sub-section (4) of Section-19 - For sub-section (4) of
section- 19 of the Bihar Excise Act, 1915 (Bihar and Orissa Act II of
1915), the following shall be substituted, namely:-
“(4) Notwithstanding anything contained in this Act and the Narcotic
Drugs and Psychotropic Substances Act, 1985 (61 of 1985), the State
Government may by notification, absolutely prohibit the manufacture,
bottling, distribution, sale, possession or consumption by any
manufactory, bottling plant, license holder or any person in the whole
State of Bihar or in any specified local area in respect of all or any of the
intoxicants either totally or subject to such conditions as it may
prescribe.”
7. The amendment and substitution of the provisions under
Chapter VIII, “Offences and Penalties” of the Bihar and Orissa Act
IT of 1915.- (i) Substitution of new section for section- 47 of the Bihar
and Orissa Act II of 1915.- For section- 47 of the said Act the following
shall be substituted, namely:-

“47- Penalty for unlawful import, export, transport, manufacture,
possession, sale, etc. - Whoever, in contravention of provision of this
Act or of any rule or order made or notification issued under this Act or
in contravention of any condition of any license or permit or pass,
granted under this Act or

without a valid license, permit or pass issued under this Act -

(a) manufactures, possesses, sells, distributes, bottles, imports, exports,
transports or removes any intoxicant; or

(b) Cultivates any hemp plant; or

(c) Constructs or establishes or works any manufactory, distillery,
brewery or warehouse; or

(d) bottles any liquor for the purpose of sale; or

(e) uses, keeps or has in his possession any material, still, utensil,
implement or apparatus, or premises, whatsoever, for the purpose of
manufacturing any intoxicant ;or

(f) possesses any material or film either with or without the State
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Government logo or logo of any State or wrapper or any other thing in
which liquor can be packed or any apparatus or implement or machine
for the purpose of packing any liquor; or

(g) sells any intoxicant, collects, possesses or buys any intoxicant beyond
the prescribed quantity; or

(h) removes any intoxicant from any distillery, brewery, warehouse, other
place of storage licensed, established, authorized or continued under this
Act;

Shall be punishable with imprisonment for a term not less than
ten years but which may extend to imprisonment for life and with fine
which shall not be less than one lakh rupees but which may extend to
ten lakh rupees.”

(ii) Substitution of new section for section- 47A of the Bihar and Orissa
Act II of 1915.- For section- 47A of the said Act the following shall be
substituted, namely:-
“47A- Commission of offence by companies. - (1) If the person
committing an offence under this Act is a company, the company as well
as every person in charge of and responsible to, the company for the
conduct of its business at the time of commission of the offence, shall be
deemed to be guilty of offence, and shall be liable to be proceeded against
and punished accordingly.
Provided that where a company has different establishment or branches
or different units in any establishment or branch, the concerned Chief
Executive and the person in charge of such establishment, branch, unit
nominated by the company as responsible for the conduct of business
shall be liable for contravention in respect of such establishment, branch
or unit:
Provided further that nothing in this sub-section shall render any such
person liable to any punishment if he proves that the offence was
committed without his knowledge or that he exercised all due diligence
to prevent the commission of such offence.
(2) Notwithstanding anything contained in sub-section (1), where an
offence under this Act has been committed by a company and it is
proved that the offence has been committed with the consent or
connivance of, or that the commission of the offence is attributable to
any neglect on the part of any director, manager, secretary, or other
officer of the company, such director, manager, secretary or other officer
shall be liable to be proceeded against and punished accordingly.
(3) This section shall not apply to such companies where the majority
shareholding is held by Central or any State Government or such
companies as the Board may exempt.

Explanation. — For the purpose of this section -

“company” means any body corporate and includes a firm or other
association of individuals; and “director”, in relation to the firm, means a
partner in the firm.”

(iii) Substitution of a new section for section- 48 of the Bihar and
Orissa Act II of 1915.- For section- 48 of the said Act the following shall
be substituted, namely:-
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“48- Presumption as to commission of offence in certain cases. — (1)
In prosecution under any relevant provision of this Act, it shall be
presumed, until the contrary is proved, that the accused person has
committed the offence punishable under that section in respect of any
intoxicant, premises, still, utensil, implement or apparatus, for the
possession of which he is unable to account satisfactorily.
(2) Where any animal, vessel, cart or other vehicle and any premises is
used in the commission of an offence under this Act, is liable to
confiscation and/or liable to be sealed, the owner or occupier thereof
shall be deemed to be guilty of such offence and such owner shall be
liable to be proceeded against and punished accordingly, unless he
satisfies the court that the offence was committed without his knowledge
or that he had exercised due care in the prevention of the commission of
such an offence.”

(iv) Substitution of a new section for section- 49 of the Bihar and
Orissa Act II of 1915.- For section- 49 of the said Act the following
shall be substituted, namely:-

“49- Penalty for rendering denatured spirit fit for human
consumption. - Whoever renders or attempts to render fit for human
consumption any spirit, which has been denatured or has in his
possession any spirit in respect of which he knows or has reason to
believe that such attempt has been made, shall be punishable with
imprisonment for a term which shall not be less than ten years but
which may extend to imprisonment for life and with fine, which shall not
be less than one lakh rupees but which may extend to ten lakh rupees.”

(v) Substitution of a new section for section- 50 of the Bihar and
Orissa Act II of 1915.- For section- 50 of the said Act the following
shall be substituted, namely:-

“50- Penalty for mixing noxious substance with liquor. - Whoever

mixes or permits to be mixed with any liquor sold or manufactured or

possessed by him any noxious drug or any foreign ingredient likely to
cause disability or grievous hurt or death to human beings, shall be
punishable -

(a) if as a result of such an act, death is caused, with death or

imprisonment for life and shall also be liable to fine, which shall not be

less than five lakh rupees but which may extend to ten lakh rupees;

(b) if as a result of such an act, disability or grievous hurt is caused to

any person, with rigorous imprisonment for a term which shall be not

less than ten years but which may extend to imprisonment for life, and
with fine which shall not be less than two lakh rupees but which may
extend to ten lakh rupees;

(c) if as a result of such an act, any other consequential injury is caused

to any person, with imprisonment for a term which shall not be less

than eight years but which may extend to life imprisonment and with
fine, which shall not be less than one lakh rupees but which may extend
to ten lakh rupees

(d) if as a result of such an act, no injury is caused, with imprisonment

which shall not be less than eight years but which may extend to ten
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years and fine which shall not be less than one lakh rupees but may

extend to five lakh rupees.

Explanation. — For the purpose of this section the expression “grievous

hurt” shall have the same meaning as in section 320 of the Indian Penal

Code, 1860 (XLV of 1860).”

(vi) Substitution of a new section for section- 51 of the Bihar and
Orissa Act II of 1915.- For section- 51 of the said Act the following
shall be substituted, namely:-

“51- Penalty for selling spurious liquor. - Whosoever sells or keeps or
exposes for sale as foreign liquor imported into India which he knows or
has reason to believe to be Indian liquor shall be punishable with
imprisonment which shall not be less than ten years but which may
extend to imprisonment for life and with fine, which shall not be less
than one lakh rupees but which may extend to ten lakh rupees.”

(vii) Substitution of a new section for section- 52 of the Bihar and
Orissa Act II of 1915.- For section- 52 of the said Act the following
shall be substituted, namely:-

“52- Penalty for fraud. - Whoever,

(a) sells or keeps or exposes for sale, as foreign liquor, any liquor which

he knows or has reason to believe to be country liquor, or

(b) marks any bottle, case, package or other receptacle containing

country liquor or the cork of any such bottle, or deals with any bottle,

case, package or such other receptacle containing country liquor or deals
with any bottle, case, package or other receptacle containing country
liquor with the intention of causing it to be believed that such bottle,
case, package or other receptacle contains foreign liquor ;

shall be punishable with imprisonment for a term which shall not
be less than ten years but which may extend to imprisonment for life and
with fine, which shall not be less than one lakh rupees but which may
extend to ten lakh rupees.”

(viii) Substitution of a new section for section- 53 of the Bihar and
Orissa Act II of 1915.- For section- 53 of the said Act the following
shall be substituted, namely:-

“53- Penalty for consumption of liquor in public place. - Whoever, in

contravention of this Act or the rules, notification or order made there

under -

(a) consumes liquor in a public place or an unauthorized place; or

(b) consumes liquor in a public place or an unauthorized place or an

authorized place and creates nuisance; or

(c) permits drunkenness or allows assembly of unsocial elements in his

premises or on the premises of liquor establishment;

shall be punishable,

(1)in case of an offence falling under clause (a), with a term which shall

not be less than five years but which may extend to seven years and

with fine, which shall not be less than one lakh rupees which may
extend to ten lakh rupees.

(2) In case of an offence falling under clause (b) with a term which shall

not be less than seven years but which may extend to ten years and
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with fine, which shall not be less than one lakh rupees which may
extend to ten lakh rupees,.

(3) In case of an offence falling under clause (c), with a  term which
shall not be less than ten years but which may extend to imprisonment
for life and with fine, which shall not be less than one lakh rupees which
may extend to ten lakh rupees.”

(ix) Substitution of a new section for section- 54 of the Bihar and
Orissa Act II of 1915.- For section- 54 of the said Act the following
shall be substituted, namely:-

“54- Penalty for possession of intoxicant in respect of which an
offence has been committed. - If any person, without lawful authority,
has in his possession, any intoxicant, knowing or having reason to
believe the same to have been unlawfully imported, transported,
manufactured, or knowing or having reason to believe that the
prescribed duty has not been paid thereon, he shall be punished with
imprisonment for a term which may not be less than eight years but
which may extend to ten years and shall also be liable to fine which
may extend to ten lakh rupees and in default of payment of fine, shall be
punished with a further imprisonment for a term which may extend to
one year.”

(x) Substitution of a new section for section- 55 of the Bihar and
Orissa Act II of 1915.- For section- 55 of the said Act the following
shall be substituted, namely:-

“55- Penalty for consumption of liquor in chemist’s shop. - (1) if a
chemist, druggist, apothecary or a keeper of a dispensary, allows any
liquor which has not been bonafidely medicated for medicinal purposes
to be consumed on his business premises by any person, he shall be
punishable with a term which shall not be less than eight years but
which may extend to ten years and with fine, which shall not be less
than one lakh rupees which may extend to ten lakh rupees

(2) If a person consumes any such liquor on such premises, he shall be

punishable with a term which shall not be less than five years but which

may extend to seven years and with fine, which shall not be less than
one lakh rupees which may extend to ten lakh rupees.”

(xi) Substitution of a new section for section- 56 of the Bihar and
Orissa Act II of 1915.- For section- 56 of the said Act the following
shall be substituted, namely:-

“56- Penalty for unlawful advertisement. — Whoever prints, publishes
or gives an advertisement directly or indirectly in any media, including
films & television, or any social platform soliciting the use of any liquor,
shall be punishable with imprisonment for a term which shall not be less
than five years but which may extend to seven years or with fine which
may extend to ten lakh rupees, or with both:

Provided that this section shall not apply to catalogue and price list and

advertisement generally or specially approved by the Excise

Commissioner for display at the points of sale for consumer information

and education.”
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(xii) Substitution of a new section for section- 57 of the Bihar and
Orissa Act II of 1915.- For section- 57 of the said Act the following
shall be substituted, namely:-

“57- Penalty for import, export, manufacture, transports, sale or
possession by one person on account of another. — (1) Where any
intoxicant has been imported, exported, manufactured, transported or
sold or is possessed by any person on account of any other person and
such other person knows or has reason to believe that such import,
export, manufacture, transport or sale was or that such possession is,
on his account, the intoxicant shall, for the purpose of this Act, be
deemed to have been imported, exported, transported, sold or
manufactured by or to be in possession of such other person who shall
be punishable with a term which shall not be less than eight years but
which may extend to ten years and with fine which may extend up to ten
lakh rupees.

(2) nothing in sub-section (1) shall absolve any person who

manufactures, sells or has in possession any intoxicant on account of

another person, from liability to any punishment under this Act or
unlawful manufacture, sale or possession of such intoxicant.”

(xiii) Substitution of a new section for section- 58 of the Bihar and
Orissa Act II of 1915.- For section- 58 of the said Act the following
shall be substituted, namely:-

“58- Order by Collector to pay compensation.— (1) Notwithstanding
anything contained in the Code of Criminal Procedure, 1973 (2 of 1974)
the Collector, when passing an order under this Act may, if he is
satisfied that death or injury has been caused to any person due to
consumption of liquor sold in any place, order the manufacturer and
seller, whether or not he is convicted of an offence, to pay, by way of
compensation, an amount not less than four lakh rupees to the legal
representatives of each deceased or two lakh rupees to the person to
whom grievous hurt has been caused, or twenty thousand rupees to the
person for any other consequential injury:

Provided that where the liquor is sold in a licensed shop, the
liability to pay the compensation under this section shall be on the
licensee.

(2) The Collector may recover the said compensation as “Public Demand”

under the Public Demands Recovery Act, 1914 (Bihar and Orissa Act IV

of 1914).

(3) Any person aggrieved by an order under sub-section (1) may, within

thirty days from the date of the order, prefer an appeal to the High

Court:

Provided that no appeal can be filed by the accused unless the
amount ordered to be paid under sub-section (1) is deposited by him in
the court:

Provided further that the High Court may entertain an appeal after
expiry of the said period of thirty days if it is satisfied that the appellant
was prevented by sufficient cause from preferring the appeal in time.”
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(xiv) Substitution of a new section for section- 59 of the Bihar and
Orissa Act II of 1915.- For section- 59 of the said Act the following
shall be substituted, namely:-

“59- Penalty for misconduct of licensees, etc. — Whoever being a

holder of a license or permit granted or issued under this Act or being in

the employment of such holder and acting on his behalf, -

(a) Fails to produce such license or permit on demand by any excise

officer or any other officer duly empowered to make such demand; or

(b) Willfully does or omits to do anything in contravention of the
conditions of his license or permit not otherwise provided in this Act; or
(c) fails to cooperate during the inspection by any excise officer of his
premises ,

(d) Fails to submit returns.

Shall on conviction , be punished -

(1) In the case of an offence falling under clause (a), with fine which
shall not be less than one lakh rupees but which may extend to
ten lakh rupees.

(2) In the case of an offence falling under clause (b), with an
imprisonment for a term which shall not be less than seven years
but may extend to ten years and with fine which shall not be less
than one lakh rupees but which may extend to ten lakh rupees.

(3) In the case of an offence falling under clause (c) and (d), with fine
which shall not be less than one lakh rupees but which may
extend to ten lakh rupees and ten thousand rupees per day for
subsequent delay."

(xv) Substitution of a new section for section- 60 of the Bihar and
Orissa Act II of 1915.- For section- 60 of the said Act the following
shall be substituted, namely:-

“60- Penalty for employing minors or women or selling liquor to

minors. — (1) If any license holder or any person sells or delivers any
liquor to any person apparently under the age of twenty-one years, he
shall be punishable with a term which shall be not be less than seven
years but which may extend to ten years and with fine, which shall not
be less than one lakh rupees which may extend to ten lakh rupees

(2) If a license holder employs any person under the age of twenty-one
years or any woman, he shall be punishable with a term which shall not
be less than five years but which may extend to seven years and with
fine, which shall not be less than one lakh rupees which may extend to
ten lakh rupees, or with both.”

(xvi) Substitution of a new section for section- 61 of the Bihar and
Orissa Act II of 1915.- For section- 61 of the said Act the following
shall be substituted, namely:-

“61- Penalty for assault and obstruction. - Notwithstanding anything
contained in the Indian Penal Code, 1860 (XLV of 1860) any person who
assaults or threatens to assault or obstructs or attempts to obstruct any
excise officer or police officer or any other officer in the discharge of his
official duties shall be punishable with a term which shall be not be less
than eight years but which may extend to ten years and with fine, which
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shall not be less than one lakh rupees which may extend to ten lakh
rupees.”

(xvii) Substitution of a new section for section- 62 of the Bihar and
Orissa Act I of 1915.- For section- 62 of the said Act the following
shall be substituted, namely:-

“62- Penalty for non-payment of duty or fee. — If any person fails to
pay any duty or fee, which under this Act he is liable to pay, he shall be
punishable with imprisonment for a term which shall not be less than
seven years but which may extend to ten years and also with fine which
shall not be less than one lakh rupees but which may extend to ten lakh
rupees.”

(xviii) Substitution of a new section for section- 63 of the Bihar and
Orissa Act I of 1915.- For section- 63 of the said Act the following
shall be substituted, namely:-

“63- Penalty for allowing premises, etc., to be used for commission
of an offence. - Whoever, being a licensee under this Act and having the
control or use of any house, room, enclosure, space, animal or
conveyance, knowingly permits it to be used for commission by any other
person of an offence punishable under any provision of this Act, shall be
punishable in the same manner as if he had himself committed the said
offence.”

(xix) Substitution of a new section for section- 64 of the Bihar and
Orissa Act II of 1915.- For section- 64 of the said Act the following
shall be substituted, namely:-

“64- Penalty for attempt to commit an offence. - Whoever attempts

to commit an offence punishable under this Act, shall be liable for half

the maximum punishment provided for the offence under this Act.”

(xx) Insertion of a new section- 64A after section- 64 of the Bihar and
Orissa Act II of 1915.- After section- 64 of the said Act the
following shall be inserted, namely

“64 A- Penalty for Contempt of Court.- Every Proceeding under this
Act before a Collector or before any officer, of such rank as the State
Government may by notification prescribe, who is exercising power of the
Collector, shall be deemed to be a judicial proceeding within the meaning
of section- 228 of the Indian Penal Code ( 45 of 1860).”

(xxi) Substitution of a new section for section- 65 of the Bihar and
Orissa Act I of 1915.- For section- 65 of the said Act the following
shall be substituted, namely:-

“65- Penalty on excise officer for making vexatious search, seizure,
detention or arrest. — Any excise officer or other person who vexatiously
and without reasonable ground for suspicion -

(a) Enters or searches or causes to be entered or searched any closed
place under color of exercising any power conferred by this Act;

(b) Seizes the movable property of any person on the pretext of seizing
or searching for any article liable to confiscation under this Act;

(c) Searches, detains or arrests any person;

(d) In any other way exceeds his lawful powers under this Act, shall
be liable to imprisonment for a term which may extend to three
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months, or with fine which may extend to ten thousand rupees or
with both.”

(xxii) Substitution of section- 66 of the Bihar and Orissa Act II of 1915.-
For section- 66 of the said Act, the following shall be substituted,
namely:-

“66- Penalty on excise officer refusing to do duty. — Any excise
officer who, without lawful excuse, refuses to perform or withdraws
himself from the duties of his office, unless expressly allowed to do so in
writing by the Excise Commissioner, or unless he shall have given to his
official superior officer two months’ notice in writing of his intention to
do so, or who shall be guilty of cowardice shall be punishable with
imprisonment which may extend to three months or with fine which may
extend to ten thousand rupees, or with both.”

(xxiii)Substitution of a new section for section- 67 of the Bihar and
Orissa Act II of 1915.- For section- 67 of the said Act the following
shall be substituted, namely:-

“67- Penalty for offences not otherwise provided for. - Whoever does

any act in contravention of any of the provisions of this Act or any rule

or order made there under and punishment for which has not been
otherwise provided for such contravention, shall be punishable with
imprisonment for a term which shall not be less than six months but
which may extend to seven years or with fine which shall not be less
than one lakh rupees but which may extend to ten lakh rupees or both.”

(xxiv) Insertion of a new section- 67A after section- 67 of the Bihar and
Orissa Act II of 1915.- After section- 67 of the said Act the
following shall be inserted, namely:-

“67A- Enhanced punishment after previous conviction. -If any

person, after having been previously convicted of an offence punishable

under this Act, subsequently commits and is convicted of an offence
under this Act, he shall be liable to twice the punishment, provided for
the first conviction.”

(xxv) Insertion of a new section- 67B after section- 67A of the Bihar and
Orissa Act II of 1915.- After section- 67A of the said Act the
following shall be inserted, namely:-

“67B- Power of court to implead manufacturer, etc. - Where at any

time during the trial of an offence under this Act, alleged to have been

committed by any person, not being the manufacturer, distributor or
dealer of any intoxicant, the court is satisfied, on the evidence adduced
before it, that such manufacturer, distributor or dealer is also concerned
with that offence then the court may notwithstanding anything
contained in the sub-section (3) of section 319 of the Code of Criminal

Procedure, 1973 (2 of 1974), proceed against him under any section of

this chapter.”

(xxvi) Insertion of a new section- 67C after section- 67B of the Bihar and
Orissa Act II of 1915.- After section- 67B of the said Act the
following shall be inserted, namely:-
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“67C- Magistrate’s power to impose enhanced penalties. -
Notwithstanding anything contained in section 29 of the Code of
Criminal Procedure, 1973 (2 of 1974), it shall be lawful for any Sessions
Judge to pass any sentence, authorized by this Act.”

(xxvii) Substitution of a new section for section- 68 of the Bihar and
Orissa Act IT of 1915.- For section- 68 of the said Act the following
shall be substituted, namely:-

“68- Non-compounding of offences. - Any offence committed in

contravention of the provisions of this Act shall be non-compoundable

under this Act.”

(xxviii) Insertion of a new section- 68A after section- 68 of the Bihar
and Orissa Act II of 1915.- After section- 68 of the said Act the
following shall be inserted, namely:-

“68A- Certain things liable to confiscation. — Whenever an offence

has been committed, which is punishable under this Act, following

things shall be liable to confiscation, namely -

(a) any intoxicant, material, still, utensil, implement, apparatus in

respect of or by means of which such offence has been committed;

(b) any intoxicant unlawfully imported, transported, manufactured, sold

or brought along with or in addition to, any intoxicant, liable to

confiscation under clause (a);

(c) any receptacle, package, or covering in which anything liable to

confiscation under clause (a) or clause (b), is found, and the other

contents, if any, of such receptacle, package or covering;

(d) any animal, vehicle, vessel, or other conveyance used for carrying the

same.

(e) Any premises or part thereof that may have been used for

committing any offence under this Act.”

(xxix) Insertion of a new section- 68B after section- 68A of the Bihar and
Orissa Act II of 1915.- After section- 68A of the said Act the
following shall be inserted, namely:-

“68B- Power of Collector, etc., to order sale or destruction of
articles liable to confiscation. -If the article in question is liable to
speedy and natural decay, or if the Excise Commissioner, Collector,

Court or the officer authorized by the State Government in this behalf is

of opinion that the sale would be in public interest or the sale would be

for the benefit of the owner, the Excise Commissioner, Collector, Court
or the officer may at any time direct such articles to be sold and
proceeds be deposited with the Government:

Provided that, where anything is liable to speedy and natural decay, or is

of trifling value, the Court or the officer concerned, may, order such

thing to be destroyed, if in its or his opinion such order is expedient in
the circumstances of the case.”

(xxx) Insertion of a new section- 68C after section- 68B of the Bihar and
Orissa Act II of 1915.- After section- 68B of the said Act the
following shall be inserted, namely:-

“68C- Confiscation by District Collector in certain Cases:-

(1)Notwithstanding anything contained in this Act or any other law for
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the time being in force, where anything liable for confiscation under this
Act is seized or detained under the provisions of this Act, the officer
seizing and detaining such property shall, without any reasonable delay
produce the said property before the District Collector who has
jurisdiction over the said area.
(2) On production of the said seized articles or materials under sub-
section (1), the District Collector if satisfied that an offence under this
Act has been committed, may, whether or not prosecution is instituted
for the commission of such an offence, order confiscation of such
property. Otherwise he may order its return to the rightful owner.
(3) While making an order of confiscation under sub-section (2), the
District Collector may also order that such of the properties which the
order of confiscation relates, which in his opinion cannot be preserved or
are not fit for human consumption, be destroyed. Whenever any
confiscated article has to be destroyed in conformity with these
provisions, it shall be destroyed in the presence of a Magistrate or officer
ordering the confiscation or forfeiture, as the case may be, or in the
presence of the Excise Officer not below the rank of an Inspector.

(4) Where the District Collector after passing an order of confiscation

under sub-section (2) is of the opinion that it is expedient in the public

interest so to do, he may order the confiscated property or any part
thereof to be sold by public auction or dispose of departmentally.

(5) The District Collector shall submit a full report of all particulars of

confiscation to the Commissioner of Excise within one month of such

confiscation.”

(xxxi) Insertion of a new section- 68D after section- 68C of the Bihar and
Orissa Act II of 1915.- After section- 68C of the said Act the
following shall be inserted, namely:-

“68D- Order of confiscation and destruction not to interfere with

other punishment. -The order of any confiscation under section 68C

shall not prevent imposition of any order punishment to which the
person affected thereby is liable under this Act.”

(xxxii) Insertion of a new section- 68E after section- 68D of the
Bihar and Orissa Act II of 1915.- After section- 68D of the said Act
the following shall be inserted, namely:-

“68E- Bar of jurisdiction in confiscation. - Whenever any liquor,
material, still, utensil, implements or apparatus or any receptacle,
package, any animal cart, vessel, or other conveyance used in
committing any offence, is seized or detained under this Act, no court
shall have, notwithstanding anything to the contrary contained in any
other law for the time being in force, jurisdiction to make any order with
regard to such property.”

(xxxiii) Insertion of a new section- 68F after section- 68E of the
Bihar and Orissa Act II of 1915.- After section- 68E of the said Act
the following shall be inserted, namely:-

“68F- Confiscated article to be made over to the Collector. -

(1)Subject to the provisions of this Act when any article, animal or thing

is duly confiscated either by the order of the court or otherwise, such
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article, animal or thing shall be made over to the Collector for disposal or

be disposed of as prescribed.

(2) When an order for confiscation of any property has been passed

under section 68C and such order has become final in respect of the

whole or any portion of such property, such property or portion thereof,
as the case may be, shall vest in the State Government free from any
encumbrance.”

(xxxiv) Insertion of a new section- 68G after section- 68F of the
Bihar and Orissa Act II of 1915.- After section- 68F of the said Act
the following shall be inserted, namely:-

“68G- Premises liable to be sealed. If it comes to the notice of any

Excise officer or any police officer not below the rank of a Sub Inspector

that a particular premises or a part thereof is or has been used for

committing any offence under this Act, he may immediately seal the
premises and send a report to the Collector for the confiscation of the
same.

Provided that if the said premises are temporary structures which

cannot be effectively sealed , then the Excise Officer or the police officer,

with the order of the Collector, may demolish such  temporary
structures.”

(xxxv)Insertion of a new section- 68H after section- 68G of the Bihar and
Orissa Act II of 1915.- After section- 68G of the said Act the
following shall be inserted, namely:-

“68H- Power of Collector to close places where intoxicant or hemp
is sold in certain cases. — (1) If the Collector is of opinion that it is in
the interest of public peace to close any place in which any intoxicant is
sold, it shall be lawful for the Collector, by an order in writing to the
person holding a license for the sale of such intoxicant, to require him to
close such place at such time or for such period as may be specified in
the order.

(2) If a riot or unlawful assembly is imminent, or takes place, it shall be

lawful for any Executive Magistrate who is present to direct that such

place shall be closed and kept closed for such period as he thinks fit,
and in the absence of any Executive Magistrate, the person referred to in
sub-section (1) shall, himself, close such place.

(3) Any order given under this section, shall be appealable before

Collector, if given by any other Executive Magistrate, and before the

Excise Commissioner, if given by the Collector.”

(xxxvi) Insertion of a new section- 681 after section- 68H of the
Bihar and Orissa Act II of 1915.- After section- 68H of the said Act
the following shall be inserted, namely:-

“68I-Collective Fine. - If the Collector is of the opinion that a
particular village or town or any locality within a village or town or any
particular group/community living in that village or town have been
repeatedly violating any of the provisions of this Act or are habitually
prone to commit an offence under this Act or are obstructing the
administration of this Act, then the Collector may impose a suitable
collective fine on such group of people living in such area of the town or
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village and may recover such fine as if they were Public Demands under
the Bihar & Orissa Public Demands Recovery Act, 1914( Bihar and
Orissa Act IV of 1914).”
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